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2 Cus. Appeal No 5117345

pPer Mr. Anil Choudhary

The Appellant, M/s Jindat Dhan Kutat Udyog, i¢ in Appeal against
Drder-in-Appeal Mo, GZBIEXCUSIU{}DH«PPIESB!ED14~15 dated
23.12.2014 passed by Cormmissioner of Customs, Central Excise & 5,
Tax (Appeais), Nolda, by which the appeal has been dismissed on the
ground of limitation.
2. Heard the partiss.
3. 1 is observed that this is second round of litigation. In the first
round of fitigation before this Tribunal in Appeal No.58924/2013-Cus
vide Final Order No.50565/2014 dated 31.01.2014, this Tribunai
observed that although there is an @rror Of the part of the appellant in
mentloning the date of receipt of the order-in-original and from the
actual date of recelpt of order-in-original, the appeal was filed within
the condonable period and the Id.Commissioner {Appeals) should have
considered to condone the delay by providing an ppportunity {0 the
appellant, which was admittedly not given. sccordingly, the Tribunal
remanded the matter to the 1d.Commisstoner {Appeals) to decide the
COD application to be filed by the appeliant and thereafter, decide the
matter on merit,  Vide the impugned order, the i, Commissloner
{Anpeais) rejected the appeal on the ground of delay observing that
the appellants have filed @ condonation application along with the
written submission on 04.12.2014, but on finding the errer on the parl

of the appeltant as callous, he dismissed the appeal by rejecting Lhe

A

COD application.
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